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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, wo 

PRINCIPAL BENCH, NEW DELHI 

Appeal No. 25/2024 

In the matter of: 

M/s Shudh Garhwal Paneer Nirmata Sangh .... Appellant 

Versus 

Delhi Pollution Control Committee & Anr. ......Respondent(s) 

STATUS REPORT ON BEHALF OF DELHI POLLUTION CONTROL 
COMMITTEE WITH RESPECT TO ORDER DATED 08.07.2024. 

IT IS MOST RESPECTFULLY SHOWETH: 

. That, Hon’ble Green Tribunal taken up by matter on 08.07.2024 and pleased to 

issue notice to DPCC and BSES. 

That, M/s Sudh Garhwal Paneer Nirmata Sangh, located at 27, Rani Jhansi 

Road, Delhi-110055, found engaged in the activity of “Milk Processing and 

Dairy Products”. The Unit was operational with valid Consent to Operate and 

the activity carried out by the unit falls under the criteria of “Grossly Polluting 

Industries (GPI)” . 

. That, CPCB has defined Grossly Polluting Industry (GPI) as an Industry which 

is discharging effluents into a water course and 

(a) handling hazardous substances (as specified under the Schedule-I, Part- 

II of the Manufacture, Storage and Import of Hazardous Chemical Rules of 

1989 under Environment (Protection) Act, 1986) and/or 

(b) discharging effluents having BOD load of 100 kg per day or more. 

That, on 21.04.2023, an inspection of the unit was conducted by the team of 

CSIR-NEERI alongwith DPCC officials. The inspection revealed that: 
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a. The unit was found operational during inspection. ) 

b. ETP of the unit was found operational, however diluted effluent was 

observed in ETP. 

c. Raw effluent collection tank of ETP was found empty and dry at the 

time of inspection and a separate pipeline was found attached 

(bypassing provision) to this tank upto drain at the time of inspection, 

hence possibility of by-pass of effluent outside of the premises 

cannot be ruled out. . 

d. Photographic evidence of empty raw effluent collection tank and by- 

pass arrangement from this tank up to drain has been provided by 

technical institute. 

Copy of the inspection report dated 21.04.2024 as well as geotagged 

photographs are enclosed herewith as ANNEXURE-1 (Colly). 

5. That CPCB issued a direction on 18.05.2023 under section 18 (1) (b) of the 

Water Act-1974 on these type of cases, which is as under: 

“In case of by-pass of effluent/ unauthorized operation/ non-operational 

ETP / entry denied by industries, closure direction including levying 

environmental compensation shall be issued to these units. ....” 

Copy of the CPCB direction dated 18.05.2023 is enclosed herewith as 

ANNEXURE-2. 

6. That based on the inspection findings for violations including of bypass 

arrangements, a show cause notice for closure and revocation of consent was 

issued on 27.06.2023. Copy of the show cause notice dated 27.06.2023 is 

enclosed herewith as ANNEXURE-3. 

7. That the unit submitted its reply on 21.07.2023 with respect to show cause 

notice dated 27.06.2023 interalia stating that: 

a. Unit was found operational, but no production activities were going on 

at the time of audit. 

b. Currently we are only heating cream and milk in our premises. Most 

Effluent generated in our premises is from washing of equipment's and 

facility. Hence, diluted effluent was observed. 
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orn 
c. Due to April being lean season in our industry, we are only producing 

limited quantities for our clients and most of our production is 

completed by 4 AM in the morning. Once our production is completed, 

we start ETP. By 8 AM treatment of Effluent is done and to get rid of 

any foul smell, effluent tank is cleaned with freshwater. So, by the time 

CSIR-NEER and DPCC came for inspection (around 2 PM) the raw 

Effluent tank was observed to be dry. 

d. As the Raw effluent collection tank is present on the second floor of 

our premises, For Hygiene purposes there is a provision for bypass of 

Effluent given in the ETP in case there is a malfunction. 

e. It is worth to mention that since the installation of ETP, we have never 

released Effluent outside our premises. To strengthen our claim, we are 

attaching Log record for Month of April with this letter, same is 

available on your portal. In Case you still feel, we can remove this 

provision from ETP, within 15 days 

8. That to verify the claim made by the unit in reply dated 21.07.2023, site was re- 

inspected by the DPCC officials on 15.12.2023. During this inspection, it was 

found that: 

a. ETP found operational, compressor/air blower also found 

operational. 

b. Raw effluent collection tank was found with raw effluent. However, 

bypass arrangement also exists without any flow meter. 

c. Neither wet nor dried sludge observed at site. 

d. Sample at inlet and outlet of ETP collected by DPCC Lab. 

e. Though, water sample results are within prescribed limit, but no sign 

of dry or wet sludge seen and bypass provision also exist which 

indicates the diluted effluent. 

Copy of the inspection report dated 15.12.2023 is attached herewith as 

ANNEXURE-4. 

That Delhi Pollution Control Society has filed a complaint against the unit on 

22.08.2022, raising questions on the conformity of the unit and enclosing a 

letter issued by DDA addressed to the unit dated 19.03.2019, indicating 

classification of activity "Milk Cream Separation" under the list of Group A as p p 
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per MPD 2021 and stating that no effluent/emission shall be allowed to be 

generated by these units. Copy of the complaint dated 22.08.2022 is enclosed 

herewith as Annexure-5. 

10. That considering the non-conformity with land use and environmental 

violations, it was decided to revoke the consent to operate, as the unit is not 

conforming to the land use therefore closure directions was also issued to unit. 

Copy of the direction dated 21.05.2024 is enclosed herewith as Annexure-6. 

Further, a show cause notice was also issued for imposition of Environmental 

Damages Charges of Rs. 6 Lakhs on 21.05.2024. Copy of the SCN dated 

21.05.2024 is enclosed herewith as ANNEXURE-7. 

11. That till day, unit has not challenged the consent refusal order dated 21.05.2024 

(within 30 days)before the Appellate Authority appointed under the purview of 

the Water and Air Act i.e. Financial Commissioner-Delhi and Joint Secretary — 

Ministry of Environment, Forest and Climate Change of India. Without the 

valid consent to operate no unit ¢g operate its activity that too when the 

activity falls under the category of Grossly Polluting Industry. 

12. That the unit of the appellant is very well covered under the definitions of 

industrial plants and as on day © nie vas refused. 

13. It is submitted that EDC of Rs.6 lakhs imposed on the unit has been deposited 

by the unit. 

14. The contents of prayer clause of the petition are hereby traversed. The appellant 

is not entitled to any relief whatsoever, either in law, facts or equity. 

PRAYER 

In these facts and circumstances, the replying respondent most respectfully 

prays that this Hon'ble Tribunal may be pleased to dismiss the appeal with 

kveac\, 
Sr. Environmental Engineer 

exemplary costs. 

Delhi 
+4 

Dated 4 July, 2024 
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@ 
{ nne gyre ~ | Clty ) 

INDUSTRY INSPECTION REPORT 
aeeesse (FOOD, DAIRY BEVERAGES) 

ceppcelD wee 

A. General Section : Date of Inspection : 21/04/2023 
| { 

1. |Unit Code Y-809 i 

2. |Name of the Unit with complete Postal address|Sudh Garhwal Paneer Nirmata Sangh 27, Rani 
‘ : Jhansi Road, Delhi- 110055, 

3. |Spatial Coordinates (Latitude & Longitude) N: 28.6518282 

in Decimal format only E: 77.2066508 
4. [Name of the contact person with, desig ghation _|Mr. Sidhart Kumar (Director) 

Telephone / 19871690699 fj 
E-mail a at Siddhartikumar1995@yahoo i in | 

5. |Date/Year of commissioning 4 2004 

6. |Name of SPCBs Regional Office Delhi Pollution Control committee (DPCC) 

" Industry Operational Status Operational 

Operational Schedule Industry 1 is working 247 

B. Consent Section é 

(Attach valid copies , or if expired i fen al tach recht expir red copies stank WwW ‘ith copy of application) 

Water Consent 

(Validity with date/ Expired/ Applied for 
renewal/ First time Applied / Never A pied) 

Valid from 04/01/2020 to 03/01/2025 

Air Consent 

(Validity with date/ Expired/ Aj 
renewal/ First time Applied / Never Applied) 

|Abblied for 
_ [Valid from 04/01/2020 to 03/01/2025 

: Hazardous Waste Authorization No 

(Validity with date/ Expired’ Applied for 
renewal/ First time Applied / Never Applied) 
NOC from CGWA NA 

(Validity with date/ Expired/ Applied , for 
renewal/ First time Applied / Neyer Applied) | | || 

C. General Information & Prodi tion Details lf : 

9, (Mention no. of operational days in last three| Industry running 24*7 
months (to be used for calculation purposes in 

subsequent sections) 
10. |Name and quantity of Raw materials used Milk 

(in MT total of last three months) 

11. |Name of Final Products Panner: Not known 

Name of By products (at full capacity) Cream: 500-700 litre/day 
Khoya: 500 Kg/day 
(As per the information provided at the time of 

inspection) 
ea Butter and SNP are pur rabies from ou Hide. 

12. |Consented Production capacity CED Yor abt Information not pr ovided 
product 

13. {Installed production capacity (TPD) Information not provided 
14 Production on previous day. of inppection Information not provided 

(TPD) 
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Production (in MT for last three months) Information not provided 

Overall Production (in TPD) Information not provided 

On the day of visit (in TPD) Information not provided 

Manufacturing process details Flow chart copy attached. 
(Attach Process Flow chart for each Product 

and material balance) 

15. |Details of process machines Information not provided 
Nos. and capacity of each. Nos. and capacity 
of each. 

D. Water Consumption Details 

16. Source of freshwater: DJB Supply (2 Nos.) 

River DJB Supply (2 Nos.) 

Specify whether flow meter with totalizer installed at line carrying 
freshwater (Yes) 
Instantaneous Reading: 0.0 m*/hr 

Totalizer Reading: Not Readable 
Logbook maintained: No 
Industry has not submitted DJB Bill 

Borewell No. of Borewell as per CGWA NOC: NA 
Permitted withdrawal quantity: NA 

Actual withdrawal quantity: NA 
(average of last three months) 
Actual no. of borewell found on site: NA 
No. of Borewell having flow meter with totalizer installed: ... NA 
Instantaneous Reading: NA ] 
m?/hr (mention these values for all J borewell with flow 

meter) © 

Totalizer Reading during Visit: ............... ny 
Type: mechanical/digital/electromagnetic etc. 
Calibration detail: 
Logbook maiiitained: Yes/No 
If Yes: Collect copy of logbook for last 03 months 

_Fresh water consumption 
Freshwater consumption Production process Domestic Others 

(KL) (Total of last three months) Information not Information NA 
provided not provided 

Overall in KLD & KL/MT o¢ preduct | Information not Information NA 

provided not provided 

On the previous day of visit (KLD) Information not Information NA 

provided not provided 

E. Wastewater — Generation, Treatment & Discharge 
17. | Wastewater generation. (m /day) As per consent __|Present status (m*/day) 

Process effluent Information not /|ETP inlet flow meter not 
Domestic wastewater provided installed. 

Total Information not  {- 

provided 
Specific wastewater generation Information not |NA 
(kl/ unit of product) provided 
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18. 

Wastewater (effluent) Discharged, (m7 day) As per consent Present status (m°/day) 

Process effluent Discharged ( : |500 Litres’ Day |As per Adequacy Report 
Domestic wastewater Discharged : |700 Litres/ Day __ [received from industry 
Total Effluent Discharged 1.20 KLD 0.14 KLD at the inspection day 

as per OCEMS record. 

19. 
Specific Effluent Discharged 
(kl/ unit of product) 

Information not provided 

20. Final Discharge Point of treated wastewater To local drain Y 4 | 

21. 

Quality of total Effluent at INLET of ETP 
(collect logbook of last 03 months) 

Logbook not maintained 

Quality of total Treated effluent at OUTLET 
of ETP (collect logbook of last 03 months) — 

Logbook not maintained 

22. 
Description of Effluent Treatment facilities 
components with design details 
chart) 

(Attach Flow 

ETP flow chart copy attached. 

23. 

Quality of discharged effluent (for all parameters as notified under aetonnent (Protection) Rules, 
1986) at the time of inspection: (Attach Analysis report) 
Analysis report results (of collected pH BOD COD TSS TDS 
Sample) mg/l mg/l mg/l | mg/l 
Analysis results : ETP Inlet 7.04 746 1120 608 1042 

Analysis results : ETP Outlet 7.06 07 12.8 ‘16 960 
Other Consented parameters (as in n/ MLSS (MBBR‘1): 154 mg/l | Oil & Grease | 
C1Q) : MLSS (MBBR-2): 165 mg/l | |. ETP Inlet : 56 mg/l 

Analysis results MLVSS (MBBR-1): 21 mg/l | 2. ETP Outlet: Nil 
MLVSS (MBBR-1): 38 mg/l |_| 

Additional parameters for GPIs located in Yamuna main stem states: Result will be submitted 

separately | F 

S.No. | Parameters ‘ETP Inlet rT) ETP Outlet (mg/L) 

1 | Ammonia 

2 Ammonium Nitrate 

3 Phosphate 

4 Surfactant (MBAS ash | 

Compliance Status: Comply / Non-complying| Complying as per the discharge norms. However 

(Based on Discharge noriis) the industry is bypassing the raw effluent from 

raw effluent collection tank. It is already 
informing to CPCB. (Copy. Attached). 

Photographs are also shared in the inspection 
report. Overall it is non-complying industry 

Quality of discharged effluent (for all parameters as notified under Environment (Protection) Rules, 

1986) Unit’s own laboratory or through external agency/laboratory: Information not provided 

24. Unit is ZLD (Confirm with CTQ): No. (Treated water is discharge into the local drain) 

a. Whether consent specifies 
b. Type of flow meter: NA 
c. Calibration details: NA 

that unit is ZLD: No (Discharging to 

BOD load (kg/day) ETP Inlet effluent quality ETP Outlet effluent quality 
calculated at: Flow 0.14 KLD 

(At the Inspection Day) 

Flow tneter is not installed at 

the Inlet point of ETP. 

0.001 kg/day 
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COD load (kg/day) calculated 

at: Flow 0.14 KLD (At the 

Inspection Day) 

Flow meter is not installed at 

the Inlet Point of ETP. 

0.002 kg/day 

26. Recycled water Consumiption: No recycling 

*(Note: Apart from notified standards for éach type of industry, the MLSS/MLVSS samples 

from aeration tank is also to be collected and analysed) 

F. ETP Details 

26a. Installed capacity (KLD): 0.5 KLD 

not provided to CSIR-NEERD). 

Utilized capacity (KLD): Not Known (Information regarding its dimension. capacity ete. is 

Effluent treatment technology: Biological Process 

ETP unit Dimension 

(LxWxH) 

Capacity 
(m3) 

Retention time 

(Hr.) 

Adequate’ 
Inadequate 

Bar screen chamber-01 Nos 

Equalization tank-01 Nos 
MBBR-1 

MBBR-2 

Secondary Sedimentation Tank 

Tertiary treatment units ACF- 

01 Nos 

Sludge Dewatering Unit-02 

Rate of aeration Information not provided 

Nos 

Type of aerators in aeration Surface/Diffused- (2 Nos.) | Details: MBBR | and 
tank Diffused Aerator MBBR 2 are installed 

(Conventional/ Lamella 

clarifier/ Tube settler) 

Provision for sludge No 

recirculation 

Type of clarifier Primary clarifier: NA 
Secondary clarifier: NA 

Fiber Separation unit: NA 
Sedicell/Krofta/DAF | NA 
Sludge management: ETP Slhdge is nol being disposed off as per HWM Rule. 
Sludge drying beds Not Known Not Known Not Known Adequate 

| Centrifige/ Sludge press NA NA NA NA 

| Quantity of sludge generated (kg/gay) 

(average of last three months) 

Information not provided. 

On the day of visit (kg/day) Information not provided. 

Mode of sludge disposal Disposed with domestic waste to MCD. 

Name of chemical consumed at ETP 

along with quantity (kg/day) 

Information not provided. 

Availability of Environmental Lab No 

ETP Lab details: (give details of 

instruments available in lab of the 

NA 
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unit with photographic evidence) 
Staff engaged at ETP (Nos.) ETP Manager/ Chemist: 01 Nos 

Operator/Helper: 01 Nos 

Total electric Consumption Information not provided 
(KWh/day) 

(average of last three montis) 

Separate Energy meter installed for No 
ETP 
Meter reading at the time of visit NA 

(KWh) Electric Consumption at ETP 
(KWh/day) (average of last three NA 
months) 

G. Air Pollution — Emission Sources & Control 

27. |Sources of air Chimney APC Equipments _ |Emission Quality 
pollution Details {Stipulated [Provided 
PNG based Boiler | 30m 
Details of D.G Set: 01 Nos. but Capacity Exhaust pipe height | Emission Std. 
not in use. NA NA NA 
Fuel Consumption Type of fuel Consumption Used in 

NA NA NA 

H. Details on hazardous wastes and other solid waste generation 

Types of Waste Generated ‘|Quantity generated Storage | Disposal 

ETP Sludge rH Information not provided |Stored within | No agreement with 
industry. TSDF. ETP Sludge 

is disposed off with 

28. domestic waste to 
MCD. 

Total Quantity i Information not provided |Information not | Information not 
provided provided 

ETP Sludge Test report: Information not provided 

Annual return (Form - 4) Information not provided [Information not provided 

Commor/ hazardous waste Information not provided |Information not provided 
treatment Storage & Disposal 

29. |Facility Manifest (Form - 10) 
Hazardous Waste disposal method : No agreement with TSDF. The 

generated ETP sludge is disposed off 
with domestic waste to MCD. 

Form-4 and 10 is attached 

I. Quality of Groundwater samples collected during the inspection (Attach Analysis report) 

Groundwater Analysis Report- Quality of Groundwater is compared with Bureau of Indian 
Standard (BIS) DRINKING WATER — SPECIFICATION (Second Revision) IS 10500: 2012. 

39, |Borewell is not installed within the industry premises. Borewell is not installed within the industry 
premises. 

Year | Depth 
of Dug | (meter) | Colour | pH Total Total 

Alkalinity | Hardness ee) | tes or ¥ NOs | 504 
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Re 6.5 
Pemmssible | i5 | - | boo 600 200 | 100) is | 45 | 400 

Limit 85 0 0 

| 
Status (Comply/ Non comply): NA 

Groundwater Analysis Report- Quality of Groundwater is compared with Bureau of Indian 

Standard (BIS) DRINKING WATER — SPECIFICATION (Second Revision) IS 10500: 2012. 

Sample Parameters (all values are in mg/I) 
As | Cd | Cr | Cuj Fe | Pb | Mn | Hg | Zn | Se | Sb; Ni | Co/ V 

Permissi 
ble |? | 0.01 | °° | 1.5] 1.0] 0.05] 0.3 | °°) as | %9 | 00 | 00 . 
ste ) 5 1 1 | 06| 2 

Limit 

Status (Comply/ Non comply): | NA 

J. Recipient Drain 

Name of th’ Recipient Drain : Local drain 
Recipient Drain’s Analysis Report: Quality of discharged effluent (for all parameters as notified 
under Environment (Protection) Rules, 1986. Drain sample could not be collected as treated water 

31. |is discharged through closed local drain. 
Sampling location Parameters (all values are in mg/] except Colour & pH) 

Colour | pH | BOD | COD | TSS | TDS | CI | NO; | NH3-N 
Up Stream 

Down Stream 

Additional parameters for recipient drains in Yamuna main stem states; 

S.No. Parameters Upstream (ng/L) Downstream (mg/L) 

1 Ammonia 

2 | Ammonium Nitrate 

3 Phosphate 

4 Surfactant (MBAS assay) 

K. Sewage management section: NA 

32 | Quantity of sewage generated (KLD) Information not provided 

33 | STP status Installed (Yes/No) 

Operational (Yes/No) : 

34 | Flow meter/ v-notch installed at inlet of | Yes/No: NA 

STP Type: NA 

Calibration details: NA 

Instantaneous Reading:...NA...... m?/hr 

Totalizer Reading: ......... | eee m 
Logbook maintained: NA 

35 | Flow meter/ v-notch installed at outlet o° | NA 

STP Type: NA 

Calibration details: NA 

Instantaneous Reading:...NA...... mm /hr 
Totalizer Reading: ...NA..... n° 
Logbook maintained: NA 
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36 | Quantity of treated sewage (KLD) NA 

(to be calculated from STP inlet 

logbook) 

37 | Quantity of recycled treated sewage In production Others 
(KLD) (Total of last three months) NA NA 

38 | Quantity of treated sewage discharged 12.4 KL/month as per the March logbook. 

(KLD) (Copy attached) 
(to be calculated from ETP outlet 
logbook) 

39 | Mode of discharge Underground pipeline 

40 | Discharge in Local drain 

41 | Characteristics of Sewage 

Parameter STP inlet | STP outlet Discharge Norms (as | Compliance 
per consent) 

pH 

Status 

BOD (mg/1) 

COD (mg/1) 

TSS (mg/l) 

TDS (mg/l) 

Colour (PCU) 

L. OCEMS and other details 

42, Installation Status of 

(1) OCEMS 
(2) Web Camera 

(3) Flow meter 
Connected with CPCB/SPCB Server: 

(4) Frequency of calibration 
(5) Last date of calibration 

(6) Next due date of calibration 

(7) Techniques 

No 

Yes 

NA 
NA 
NA 
NA 

User ID: 

Only web camera installed 
Yes (Only Flow Meter installed) 

Password : 

Values shown in OCEMS at the time of 

sampling 

Flow (m*/hr): NA 
pH: NA 
TSS (mg/L): NA 
BOD (img/L):NA 
COD (mg/L):NA 

43. Specific observations: 
01. Flow meter is not installed at the inlet of the ETP 

02. Oil & Grease trap is not functioning during the joint inspection of DPCC and NEERI. 

03. Industry is bypassing raw effluent from the collection tank (Photo Attached in Fig 3). 

04. ETP sludge is not being disposed off as per HWM Rule. ETP sludge is mixed with 

domestic waste and dispossing to MCD. 
05. Specific Energy Meter for the ETP is not installed. 
06. MLSS and MLVSS at ETP Inlet and Outlet are negligible. 

Display Board at main Gate: Yes 
Housekeeping practices: Satisfactory 

44. Specific recommendations/suggestions: 
01 Need for proper upgration of ETP. 
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02 Inlet flow meter at ETP needs to be installed. 

03 Oil & Grease Trap needs to be functional 
04 Specific Energy Meter for ETP needs to be installed 

05 MLSS and MLVSS needs to be maintained. 

45 | Overall Compliance Status: Non-complying as industry is the bypassing the raw effluent 
from raw water collection tank and ETP sludge is not handling as per HW Management 

Rules. 
46. | Date of report submission | 05/07/2023 

47. | Inspection team details: 

S.No | Technical institute officials | Designation | Organisation | Signature with 

date 

01 Dr. Papiya Mandal Pr. Scientist CSIR-NEERI 

S.No | DPCC Officials Designation | Organisation | Signature with 

date 

01 Mr. Ashish JEE DPCC 

Photographs 

Fig.2: Installation of Cooling Tower 

ww NS = 

Fig.4: Top View of ETP Raw Effluent 

em 
Cthewy. Mbtiya Khon, New Ocihi, Oelh) 220055. India 
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Fig.5: ETP Plant 

44, 4h ndewalan Red. Block A, Motia Khan, 
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t 
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.6: Non-functional Oil & Grease Trap 
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Fig.8: Tertiary Treatment (ACE) | 
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Fig.9: Installation of Camera 

Fig.7: ETP Outlet Flow Meter 
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Dh 

Fig.9: By Passing Line from Raw Water Fig.10: Final Products 
Collection Tank upto Sewer Line 

k A. Motia Khan, Motiya Khar 

Documents to be attached with the report: 

1. Copy of latest Air, Water & Hazardous Waste Consent 

2. If consent expired copy of submission of letter or renewal of consent received by 
Pollution Board 

3. Copy of NOC from Central Ground Water Authority. If applied. provide copy of 
the application 

Log Book of Average fresh water consumption (in KLD) for last 3 months 

Process Flow diagram 

Attested Flowsheet of back water treatment system if the mill is operating on ZLD 

Attested ETP Design Specification 

Water Balance 

e
s
 

a 
et

 

Material Balance 

10. Attested Production data of last three months 

11. Attested raw material used data of last three months 

12. Attested Fresh Water Consumption data and log book of last three months 

13. Attested Waste Water Generation data / log book of last three months 

14. Attested Recycled Water Consumption data / log book of last three months 

15. Attested Specific Power Consumption in Process data for last three months 

16. Attested Boiler Fuel Consumption & Diesel Consumption for last three months 

17. Form 4 and last 4 copies of Form 10 if hazardous waste sold to recyclers 

18. Agreement copy with ETP sludge / Hazardous Waste Generated contractors 

19. Solid waste disposal write up 

20. Attested log book of ETP sludge, Used Oil and other Waste generated / annum 
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GP) 

21. Attested ETP sludge generation kg/day data for last 3 months 

22. Calibration details (date of calibration, Due date of Next calibration etc.) of 

Borewell Flow meter at ETP Inlet / outlet, OCEMS, Recycling Line flow meter 

ete. 

23. Ground water quality test report (if available) 

Emailed to CPCB for the Bypassing Industry on 24-4-2023 

wan ond MASI 

From Papya Mandal <i steal 2 ae > 

Qe Mon Agr 24 2022 at STE 

Guba pcon Ce ety CORNER ung apt a7 21 Ap 203 

To CPCB GP: <epcguiBomal ca. Pape Mandl pag mantel dara comp 

Dear Sr 

The soprle tis abated Beet ogee dst Tha reval ogumel each breath 

Thanks and cegaes 

Oy Papia Nate 

NEERI, Deh 

Chidon Agr 24 203 tt PCP GP qt el can rte 

Plas oe nasi indy soaring raven haogap and des, 

Chon Apr 24, 203 at 1265 0M Pana Mandal pai mandall 2am np we 

Deer Se 

Place in atahd been sof dah gpd by CSRNEERL Zona Care, Det dng ha petit af {Fb 24 Ag, 023. Sade Guts! Paces Neale oes” Bassas ad DAAC NOLS athe brome 

sce wanted fe sour Ld lease ithe, Redbaleniss 

This is fr your kd ietareaion 

Thanks and Rages 

Dy Pea Mania 

CORMEERL Dati 
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Fae c SIK aE 

National Pe oe 

Environmental Engineering 

Research 
institute 

Delhi Zonal Laboratory 

Ww - 5294. ee - 7 ARToT 
= Marsina ind 

Ets SUVS Se == New Dethi - 110025 
we Sper - 119 028 

Date: 24-04-2023 

CSIR-NEERI Tzam slong with Delhi Polhrtion Contool Committes (DPCC) officials were mspacted the M1:.Such 
Garhwal Panaer Nirmata Sangh 27. Rani Jhansi Road, Dethi-110034 (dustry MD: ¥-809) in Delhi for compliamca 

variication for discharzine standards of CPCB on 2! April, 2023. The industry was m working condition but bypassine 

the effluent from the Raw Effluent Collection Tank. The samples were collected from the ETP. ft seams that diluted 
samphs circulated m ths ETP. The samples wers collactad from the Inlet and Outlet of tha ETP and mport will be 

submittad soon aftr the completing the snalysis. Tha ETP was mstalled at tha roof of the building and rev water 

collection tenk was intelied at the fIrst Floor of thabuilding and it was observed empty the time of sampling. 

Photographs of bypassing from the Raw Water Collection Tank (Industry ID: ¥-805) is attached below. 

ByPassing 

Line upto 
Drain 

Actual Dram 

| Discharge Lme 

Top View ofthe 
Raw Effluent 

collection Tank 

Regards $ Riek, = ea caereerarer We. 

Dr. Pepiva Mandal : 2 

CSIR-NEERI, Zonal Centre, Delhi ba na ame 
2 ert ar wince (rae ST frets 
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dee eyure = 2 

“ge 

WO 
F.No PJ-14011(4 1)/2/2021-WOQM-ll-HO-CPCB-HO-Part(2) 

@rala vero fretaor ate 
CENTRAL rkigtial CONTROL BOARD 

wae, we wa were uftedy carrer ara ares 
MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA 

“By Speed Post 

LIFE 
Lifestyle For 
Environment 

; Date: (%.05.2023 
Q 

Member Secretary, 
Dethi Pollution Control Committee, 
Government of N.C.T. Dethi, 
4" Floor, ISBT Building, Kashmere Gate, 
Delhi- 110006 

DIRECTIONS UNDER SECTION 18 (1) (b) OF THE WATER (PREVENTION AND CONTROL 
OF POLLUTION) ACT, 1974 REGARDING ANNUAL INSPECTION OF GROSSLY POLLUTING 
INDUSTRIES (GPIs) UNDER NAMAMI GANGE PROGRAMME | 

WHEREAS, the Central Board, has delegated powers vested under Saction 18 (1) (b) of 
the Water (Prevention & Control of Pollution) Act 1974 to the Member Secretary, Central 
Pollution Control Board vide its resolution made in 196 Board meeting dated 29th 
March, 2022 to issue direction under Section 18 (1) (b) of the Water (Prevention & Control 
of Pollution) Act, 1974 to State Boards; and 

WHEREAS, amongst others, under Section 17 of the Water (Prevention and Control of 
Pollution) Act, 1974, one of the functions of the State Pollution Control Board (SPCB). 

constituted under the Water (Prevention & Control of Pollution) Act, 1974 is to plan a 

comprehensive programme for prevention, control or abatement of pollution of streams 
and wells located in the State and to secure the execution thereof; and 

| 

WHEREAS, amongst others, under section 16 of the Water (Prevention and Control of 
Pollution) Act, 1974, one of the functions of the Central Pollution Control Board (CPCB), 
constituted under Water (Prevention and Control of Pollution) Act, 1974 is to coordinate 

activities of the State Pollution Control Boards and Pollution Control Committees (PCCs) 
and to provide technical assistance and guidance to SPCBs / PCCs; and 

WHEREAS, the Central Government has notified standards for discharge of 
environmental pollutants from industries and Common Effluent Treatment Plants 
(CETPs), under the Environmental (Protection) Act, 1986 and rules framed there under; 
and 

WHEREAS, ine SPCBs and PCCs are empowered to stipulate standards for discharge of 
environmental pollutants for various categories of industries and CETPs more stringent 

than those notified by the Central Government, under the Environmental (Protection) 
Act, 1986 and rules framed there under; and | 

WHEREAS, Grossly Polluting Industries (GPls) are defined as industrial ‘units having 
potential to discharge 100 kg/day BOD load and/or handling hazardous chemicals as 
specified in Manufacturing, Import and Storage of Hazardous Chemicals Rules 1989 and 
as amended; and 

‘ahtasr wet’ wet sift aa, feeeit-110032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

@UTA/ Tel : 43102030, 22305792, aeatee/Website : www.cpcb.nic.in 

y fF
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C 

WHEREAS, Chemical (Pharmaceuticals, Organic, inorganic, Fertili izers, Refinery and 

Pestic ides), Distillery, Sugar, Pulp & Paper, Textile, Dying, Bleaching, Slaughter House. 
Tannery, Food &. Dairy and Others categories of industry located: in states of 
Uttarakhand, Uttar Pradesh, Jharkhand, Bibar,.Dethi, Haryana and West Be ngal have 
been identified as GPis having potential to discharge effluent directly or indirectly into 
the rivers Ganga: & Lari through drains or tributaries. which cause adverse c! He 
the water qualityo! these mvers and their tributaries; and - 

choo 

WHEREAS. it has been decided that inspection of Grossly Polluting, iodustr ies {GPIs) 
operating .in river Ganga & Yamuna main stem states should be made an annual exercise 
under Namami Gange Programme and joint teams of experts/officials from third party 

technical institutes like NTs, NITs etc. SPCSs, State ‘Mission Clean Ganga (SMCG)/District 

Ganga Committee (DGC) shalt carly out inspe: ctions of GPls; and 

WHEREAS, a meeting. was held on October 01, 2022 with prticiats of CPCB, National 

Mission for Clean Ganga (NMCG), SPCBs and technidal institutions to discuss modalities 

of annual inspection of GPls (2022+ -23) wherein following decisions were taken: 

i Technical institutions shall be engaged for carrying out ine inspection of the GPls 

lacated in the main stem states of rivers Ganga & Yamuna and their tributaries to 

verify the compliance w.r.t. notif ied norms and consent conditians, ETP adequacy 

assess ment, water audit etc. 

i Concerned SPCBs and SMCGs/DGCs shalt nominate a nodal officer who will 

coordinate with technical institutiéns for participation in joint inspection, SPCBS 

shall attach atleast one officer with each technical institute to facilitate the 

surprise inspection. 

i, Concerned SPCBs shall nominate officer of rank of Scientist B or above to 

participate in inspections. 

iv. Closure directions shall be issued by SPCBs to all temporary closed units except 

GPis which are seasonally closed. or have provided prior intimation of closure to 

concerned SPCB/CPC8, After consideration of re-opening request, unit shall be 

re-inspected by joint team consisting of technical institutes and SPCBs. 

if technical institutes not ailowed to enter in industries, SPCBs shall issue c closure 

direction and random ins 1. veil of such units shall be carried out dy SPCB 

officials. 

a
 

vi. tn case of by-pass reported by technical institlites, SPCBs shall issue suitable 

directions including issuance of closure direction and levying environmental 

compensation. 

vi. SPCBs shall take appropriate action within 15 days of receipt of inspection report 

and upload the same on CPCB Portal. 

vii, In case of non-compliance, SPCBs shall issue directions yeitner show-cause notice 

for closure or closure directions} within 15 days of receipt of inspection reports. 

Further in case of Show Cause Notices, the unit shall be re-inspected ane closure 

directions shall be issued in case of non-compliance within 30 days. Follow up 

inspections of show-cause notices shall be carried out by SPCB officials. 
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| 

ppcc shail nominate a nodal officer who will coordinate with technical 

institutions for participation in joint inspection, $PCBs shall attach atleast one 

officer of rank of Scientist B or above with each technical institute to facilitate 

the surprise inspection. 

» DPPCC shall follow the guidelines prepared by CPCB for issuance & revocation of 

directions based on industrial inspections (Annexure-Hl). 

3 DPCC shall take appropriate action within 15 days of receipt of inspection report. 

Action to be uploaded on CPCB GPI portal (https: // cpcbinspection.co.in/ epi/). 

4. Incase of by-pass of effluent/ unauthorized operation/nen-operational ETP/entry 

denied by industries, closure direction including levying environmental 

compensation shalt be issued to these units. Such GPls shali also be directed to . 

submit the action plan to curb the pollution and adequacy assessment report of 

their effluent treatment plant (ETP) and same may be forwarded to CPCB within 

30 days. 

5. Incase of non-compliance, DPCC shall issue directions (either show-cause notice 

for closure or closure) within 15 days of receipt of inspection reports. Further in 

case of Show Cause Notices, the unit shall be re-inspected and closure directions 

shall be issued in case of non-compliance within 30 days. Follow up inspections of 

show-cause notices shall be carried out by DPCC officials. 

6. Follow up actions on Show cause notices to be completed within one month, 

including issuance of closure directions in case of non-comptiance. 

> Closure directions shall be issued by DPCC to all temporary closed units except 

GPlIs which are seasonally closed or have provided prior intimation of closure to 

concerned SPCB/CPCB. After consideration of re-opening request, unit shall be 

re-inspected by joint team consisting of technical institutes and SPCB. 

g \f technical institutes not allowed to enter in industries, DPCC shall issue closure 

direction, The compliance verification of such unis shall be carried out by 

technical institutes/ DPCC off icials after request for revocation from the industry. 

9. DPCC shall provide complete inventory of GPis in their state. 

+o. DPCC officials participating in the joint inspection shall sign inspection reports at 

the inspection site. 

11. In case samples are being analysed by DPCC labs, sample results shall be provided 

to the institutions within 15 days of samples being made available to labs. 

12. DPCC shall submit a tabulated weekly report on status of inspection reports 

processed and action taken on weekly basis for preceding week on every Monday. 

The action taken report by DPCC shall be intimated to CPCB within 15 days of receipt of 

this direction. 
“gpVs 

(Prashant Gargava) 

MEMBER SECRETARY 

Baayeabrn’ 

4 

rT 
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oS DELHI POLLUTIO 
PCC | _- DEPARTMENT OF ENVIRON 

AS STH FLOOR, ISBT BUILDING, & 
Ww visit us at i http://dpec.dethige 

—_ i = 

Subject: Show Cause Notice for Closure and Revocation of Consent under u/s 33(A) of Water 
(Prevention and Control of Pollution) Act, 1974 as amended to date. 

F.No. seein ut) ) G68-J2Z 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water 
( Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) 
Act. L981 in respect of Union Territory of Dethi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, 
under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act. 1981 vide 
notification ne. GSR 106 (E) dated 20.02.1987. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974, that no person without the previous consent of the DPCC shall establish or take 
any steps to establish any industry, operation or process or any treatment and disposal system an 
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream or 
well or sewer or on land or operate any industrial plant in air pollution control area. 

Inspection of M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani Jhansi Road, Delhi-110085 

(hereinafter referred as the addressee) was conducted jointly by CSIR-NEERI and DPCC in 6th 

round of annual inspections of GPI units on 21.04.2023 and reported following: - 

1, M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani Jhansi Road, Delhi-1 10055 was found 
operational during inspection dated 21.04.2023. 

2. ETP of the unit was found operational, however diluted effluent was observed in ETP. 
Raw effluent collection tank of ETP was found empty and dry at the time of inspection and 
a separate pipeline was found attached (bypassing provision) to this tank upto drain at the 
time of inspection, hence possibility of by-pass of effluent outside of the premises cannot 
be ruled out. 

4. Photographic evidence of empty raw effluent collection tank and by-pass arrangement 

from this tank up to drain has been provided by technical institute. 

And whereas, you (the addressee), have obtained CTO in Red Category for the activity of Milk 
Processing and Mfg. of Dairy Products (integrated Project) including pasteurization with Boiler 
(Consent Order No. G-9440 valid til} 03.01.2025). 

And whereas, during inspection it was observed that you are causing Water pollution, hence 
violating the provisions of Water Act 1974. 

And whereas, case of your unit was placed before the Competent Authority in Delhi Pollution 

Control Committee and decided to issue Show Cause Notice for Closure and Revocation of 
Consent under u/s 33(A) of Water (Prevention and Control of Pollution) Act, 1974 as amended to 

date. 

Now therefore in exercise of powers conferred upon it, under the provisions of said acts as 
amended to date, hereby issue the following proposed directions: 

1. That you (the addressee) shall close your unit with immediate effeet. 
2. That your said Consent to Operate shall be revoked with immediate effect. 

3. That the concerned Sub-Divisional Magistrate shall ensure effective closure of the said 
unit with immediate effect. 

4. That the concemed authority in BSES/TPDDL shall disconnect the clectricity/power 

supply of the said unit with immediate effect. 
5. That the concerned authority in DJB shall disconnect the water supply connection of the 

said unit with immediate effect. a 
6, That the concerned authority in MCD shall cancel the permission/license (if any) for the _ 

operation of the said unit with immediate effect, 
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Hence by way of this notice, you are hereby given an opporty 
the aforesaid proposed directions should not be confirmed and 
Your reply should reach to this office within 15 days from 

of DPCC shall be free to take action as proposed above. 
opportunity of being heard. 

This 1s berg issued as pet the approval of the Competent 
Committee 

he, 

M/s Shudh Garhwal Paneer Nirmata, 
27, Rani Jhansi Road, 
Dethi ~ 110054 

Copy ter + 

Master File CMO-VE 

mily to submit you 

ate of service of this notice, failing 
which it shall be assumed that you have nothing to say in this fe 

—
e
—
 

Gi) 

the consent should not be 

gard and the competent authority 

This may also be treated as an 

uthorty. Delhi Pollution Control 

(hi A at 
PE NDE Khar 
Sr. ENY, Engineer 

Potution Control Comuruttoe 
Govt. OT NCT of Owini 

Oh Flggt, Kastenere Gate, Dedy. 110006 
Mow. OF 1T26345 40 
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@) 
Le ————EE 

aa a a thererare 
Vj 

tine 

a 

| “DELHE | POLLUTION CONTHOL 
€ ‘OMMITTE a 

| DEPARTMENT OF ENVIRONMENT (GOVT. OF se OF DELHI 

4* & $° FLOOR ISET BUILDING KASHMERE 
GATE DELHIG 

__ visit as at: hitpe ‘ica, 5 
eninaniarineseaiveh 

1 Name é Address of the Unit : Ms ip 

Onvner’ Partner's Name & Contact % 
: 

Detaile(Phone & E-mail) aBt 169 069%. 

3, Date of Inspection 
Be ne eee eae 

4. ‘Time of inspection (2! SBA a ecevesennapennnennteneeet 

Start of Inspection 

End of Inspection 

S, Name & Designation of the Persons ; 2, diablo. deren ee 3 Si adlrasda.<Bincod ef bese 

Sh. i “jay ( Maundoncun 

contacted at the industry 

6. Kind of Industry 

7 Product & Capacity 
2 a t- £8. kyld_ oe - i 

8. Main Raw Materials : Milks. Boe-|9 ee ddl _ Sere 

Cotaua- SSO -Noe arg 

9. Water Polluting 
UWWEsINo ETP Inctalied : Yes’So 

10. Air Pollution PGFive] Bedex + — YeoNo ECS Inaali-d: Yes'No 

C& Ht al wa lgeta 

11. Details of Stack Hei 6 Sesrat') (Above G.L.).-....--+-++ (Above G.L.)....e1ee 

(Furnace/Boilet Ole) 

12. Type of Fuel Used : SDs iaty. A: At. PNG adieeoniinae ii 

<pfiramepsiBertorere Takers ois 
13, A. Souree of Water Supply 

hg 

(a) Domestic’ Trade Effluent 

B. Eftiuent Discharge 

(b) Unit connected to Conveyance System: Yes/No 

(c) Discharging into.. SRA RAL ecseneee 

14. Status f Consent {If Any} : Yeh, CEO. valid. bts 03:0t:2.02S) 

CG- A440) 

15. D.G. £65) {if Any} No.l. — KVA. — colStic: W¥No 

i Wek FE __eRRerenniceyevnsnetesennnmmen rotor
 

VWs Labour ‘ Ke 

PNG Brew hea.,...Udensab gece 

Ehecavesgen 28h. 4, ie ui 

sacha LO. Nas. cach... 

2.9 Wi Jad wae Sw 0; ein 6 Hie ee VR Sia winele 40/9 HE AER Meee MOE, 

18. Machirery 

a emanates ba sienna nammomniaitnnante ana iN EARN HRtCRI 
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l 

cebenansicinct te ms renner, 

19 Detail at Pawer ¢ ‘ornection 
TAN Ow ERNE RER DORN MERE RIBS ROR EY ELS Ue ere EERE O DER ODD 

20, Whether Unit found in Operation Manto 

21 Status of Reeistution under Plastic : bl, f\... 
Waste Management Rules, 2016 

py! ‘4 ‘ ; 
v 2 Whether Generating Hazardous Waste Yor/Me 

‘1 Details about Hazardous Waste 9 

(a) Matas of Authorization (if ee 
ayy 

(Display Board Provided Yes/No 

(©) — Whether Hazardous Waste : Yes/No 
is stored in Leak proof 
container 

id) Whether container marked with Yes/No 
specified label 

(¢) Whether container stored kept; Yes/No 
in an isolated area 

() Whether Hazardous Waste is : Yes/No 
being stored on pucca floor & 
ip covered area 

(g) Whether date on whieh storage; Yes/No 
bean indicated on each N f, . 
container 

(h) Whether daily record of ‘ Yes/No 
Hazardous Waste maintained in 
Fond 

(i) Caiegory of Hazardous 
Waste as per the Schedules 
1H and Hl of these rules 

(j) Authorized mode of disposal 
or recycling or utilization or 
co-processing ele, 

(k) Quantity (Ton/Annum) 

Remarks (if Any) ) ETP Reeual eferaheinal , ommprareratr tower allie 

: bypais ascroungaunant Lio fod 

Lt) Seanmple ot Whed and vrttet hE epieated by DPce 
lots . 

S iy) MAaT 
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Name and Address- M/s Sudh Garhwal Paneer Nirmata Sangh 27, Rani Jhansi Road 

Date of inspection- 15.12.2023 

pal 
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Latitude; 28,651837 

72, 208392 

Longitd 
Elevation 
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S
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} a 
B edayuve- 5 

Pa 
 nitial 

Read wi i Deths Govt Under Sor ssoty Het RI Miso Registration No - SA 45/Spmnwi2ett 

At.: M-108A, Jagat Ram Park, Laxmi Nagar, Delhi-110092 
Email dathipole ntrolsociety@gmail. com 

_- ob: 9718921675 
a. i: be | | 

eryened | 1 NRCS a9 [R022 <——coee bare Goerd2 
an Fy, 

fare ateperet serra. \2\ 474 
srsvadter fates | 22 AUG 2022 

aaahtt ate, | Pry 
feral-110006 

srvtoh uilinendlineenrqtsiea Uc rater erie 
fears Resa va | 

VAX | 
Pe | 

— rafal Beat & fore ware 
srg ese eT a1 ae, Sis 27 Tet Sieh IS 

Feat oe feere & ag thet ool eter he, arr at aT Sea BATH, SoU Waa 

STE PN RR rea wit Feet For Che data a sren ar vere at 

fa oer ( wearer Ferareor site feretaor arftrferaer 1974) ay Seciee & ae hast ary ( weaUT 
arora ie ee raer agen) wr ah Sroka eA aT ret gare errata Tl 

ares he aah ee TE Se POT TR Alferanr wreat Shr 

sien amet ek ger ORaT a Age aT aA AEB, a hedl at seared attat 

strate & Brea wear, re, he ce ae er 

( 1 

2 a ca ie & 

ide hk iki ilabialliial et Bs atcraer SINT ESAT UT, al 
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Ther eg ere mele Fee er err steel ett ae eat a7 ert 
Be eeAAY Te a fe | 1 | simicioahen 

Verran oft Sherr We Reathatt AY aa af, V(b) Aeeardy ey reer hes wh 16 OF 2022 area 

Us etd Ae seta wt nha ao mh Pr ara 
Fave oat oct gr athe were ear fs ‘ ate rhe scat 
wpe tga etd arent rt pet is fafa often sh 
Wegner ARewrat eet sete Ry areronet at aft aeat th ag ee roar at ete 
) arerh. | 

avorer Ae sare Fare a a aire pre tree ater 
sitar head & wpe Peeret are sqahal wt aes a i ar art BT TE B, ew are 

aepaafis rr hr ath eather ane CP at titer arta oa i rth ards fire are te 
be ae oh et ar er A age ot, athe arg 
eee fate pm 

; | hall ioe | 

j “Vito ‘4 fd. 

Encl.1. copy DRcC Congent » ae 

' “manufacturing ‘activity at 
. j Ki: 

| 

2. copy DDA letter ; egardihg confirmation 
Ae 

27, Rani Jhanel) Road vere Khan im | 

Held on 10/06/2022 
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DELHI POLLUTION CONTRGL COMMITTEE 
(Government of N.C,T, of Delhi) 

4th & Sth Floor, ISBT Building Kashmere Gate, Dethi 110006 

CONSENT ORD 

Certificate No. :G-9 

Name of the unit rl GARHWAL PANEER NIRMATA 
} 

Address 27, RANI JHANSI ROAD, DELHI-110035, 
Permitted Industrial Units, Dethi - 110055 

Consent Order No DPGCICMC2020°3 168630 

Date of issue _ 10/09/2020 

Product’ Activity “Bee Mill rocessing and Dairy Products 

| (Integrated Project) Including Pasturization 

esau Wither 
Manufacturing Activities MFé pRovucis OF MILK AND 

MIL 0 

Category Name ; ital 1 

MAHAL AMER AE 

Prevention & Control of Pollution) 

af Pollution) Act, 1974 under RED 

overleaf. This is being issued with 

03/01/2025. 

MOHAMMAD poaswno aa | 
ARIF . Dae 20819 oer 

Senior Environmental Engineer 
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By Speed Post 

BSS. DELHI POLLUTION conn ce 
age (Gover 

M ITTEE 47 ° 

“hw nme of ea of Detht) 40h & Sth Blader, ISHT Building Se? Li F E 
| Ltd shmere Gate, Delhi 110006 4, vate 

(Visit us at hitps vdiwww.dpecocmms. 

F. No. DPCC/CMC-VI/E-181304/2023/ ] })3- 119 

Subject: Directions for Closure w/s 33(A) of Water (Preventio 
1974 as amended to date and Revocation of Con 1 

bene: Central Pollution Control Board has delegated all its Jers and functions under the Water 

(Prevention & Control of Pollution) Act, 1974 and under al Air (Prevention & Control of Pollution) 

Act, 1981 in respect of Union Territory of Delhi to Delhi Pol 

1 
And whereas, the whole Union Territory of Delhi has been q 
under sub section (1) of section 19 of the Air (Prevention | 
notification no. GSR 106 (2) dated 20.02.1987. | 

And whereas, it is a mandatory provision under u/s 25/26, Water (Prevention & Control of 

the DPCC shall establish or take Pollution) Act, 1974, that no person without the previous consent ¢ 

any steps to establish any industry, operation or process or any treatment and disposal system an 

extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream or well 

or sewer or on land or operate any industrial plant in Air pollu 

1/(1) (b) of the Water Act, 1974 CPCB has issued Directions dated 18.05.2023 under Seeti 
e which is reproduced as follows: regarding annual inspection of GPIs under Namami Gange re i 

" | | 

sattimma.) lovin) natulieS irfisG 

Broo t Aus whereas anspection of M/s Sudh Garhwal Paneer Ni 

Delhi-110055 (hereinafter referred as the addressee) was conduct 
Sangh, 27, Rani Jhansi Road, 

d jointly by CSIR-NEERI and 

DPCC in 6th round of annual inspections of GPI units on 21.04.2023 in which addressee unit found 

engaged in the activity of ‘Milk Processing and Dairy Produc reported following: - 

$ Road, Dethi-110055 was found —
 

' 

1. M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani 

operational during inspection dated 21.04.2023. } 

ETP of the unit was found operational, however diluted Jent was observed in ETP. 

Raw effluent collection tank of ETP was found emp d at the time of inspection and a 
9/this tank upto drain at the time of separate pipeline was found attached (bypassing provi sion) ic 

inspection, hence possibility of by-pass of effluent outside off ¢ premises cannot be ruled out. 

i and by-pass arrangement from 4. Photographic evidence of empty raw effluent collection ta 

this tank up to drain has been provided by technical institute. 
\y 

>
 

bo
 

And whereas, SCN for Closure u/s 33(A) of Water Act and $ 

it is stated that bypass provision shall be removed, i] 

And whereas, reinspection was conducted by officials of DPCC on 
was observed that bypass arrangement still exist without any flow 
sludge observed at site. {| 1} 

i} / 

dated 18.05.2023. 

q 

for | 
to the unit on 27.06.2023. In response to which, you have sub itted 

1 

evocation of consent was issued 
our reply on 21.07.2023 wherein 

5.12.2023 and during inspection it 
ter, Further, neither wet nor dried 

And whereas, during inspection it was observed that you are not complying with the CPCB Directions 
1 F 
i] i 

Jos eohanaaamtnmnnsnsiniinnnsntcyy 

Bea 

Fl 
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And whereas, a complaint has also been received along with a Teter 
indicating classification of activity at S.No. 59 “Milk Cream Separapry” under the list of Group A as 
per MPD 2021 and no effluent/ emission shall be allowed to he gener ted by these units and thus you 
are violating the provisions of MPD-2021 on the conformity issue anid violating orders of Hon'ble 
Supreme Court of India in the matter of “M.C. Mehta vs Union OF 4 a & Ors” dated 07.05.2004 

Now therefore, the Competent Authority in Delhi Pollution Controt ( ommittee in exercise of powers 

conferred upon it under the provisions of said Acts as amended Ig date, has decided to issue the $ 

following direetions:- 

© That you (the addressee) shall close all operation of your unit wit immediate effect. 
* That consent to operate (consent Order G- 9440 valid up to 03.01.2025) is hereby revoked with 

innmediate effect. | | 

* That the concemed authority in BSES shall disconnect the electri¢ity/power supply of the said unit 
with immediate effect. if 

¢ That the concemed authority in DJB shall disconnect the water stipply connection of the said unit 
with immediate effect. | if 

sid unit immediate effect, 
¢ That the concerned authority in MCD shall cancel the permissionflicense for the operation of the 

said unit (ifany) with immediate effect. if 

You shall be liable for penal action under the provisions u/s 33(A) of Water (Prevention and Control of 
Pollution) Act, 1974 as amended to date in case of violation of above said directions, 

This is being issued as per the approval of Competent Authority, DPCC 
} 

SEE C-VI 

P.S. Pankaj 
To | Senior Environmental Engineer 

i \ Delhi Pollution Control Committee 
j ,.S.B.7. Bui 

M/s Sudh Garhwal Paneer Nirmata Sangh, yl clipes tice 

27, Rani Jhansi Road, 

Dethi-110055 

Copy for necessary compliance to: 

1. The Sub Divisional Magistrate SDM, Karol Bagh, Jhandewalan Flatted Factory Complex, Delhi- 
110055- with request to ensure the effective closure of the Addres see unit with immediate effect 
and send the compliance report to this office within 15 days of issuance of these directions. 

, Minto Road, Delhi-110002- 

on of said unit (if any) with 

2, The Additional Commissioner (FL), MCD, 4" Floor, Civie Centte 

in 15 days of issuance of these 

with request to cancel the permission/license for the operati 

immediate effect & send the compliance report to this office wi 1 

directions, 

3. The CEO (BSES, YPL), CBD-III GRID, Ground floor, Opposite Aggarwal Fun City Mall, 

Karkardooma, Delhi-110032- with request to disconnect the elect icity/power supply of the said 
with immediate effect & send the compliance report to this office within 15 days of issuance of 

these directions, : 
andewalan, New Delhi-110055 - 

lit with immediate effect & send 

the compliance report to this office within 15 days of issuance of these directions. 

5. Incharge, IT Cell - to ensure the revocation of the aforesaid consent/ authorization with 

immediate effect. 

6. Master File (CMC-VID). 

JEE, CMC-VIL_ 
HARGAIT 

1 chet 

Ff Jundor Enrirsauneetal Engineot 

tter of DDA dated 19.03,2019°=——= 

103



ee ae 
i | 

flanexuve- 4) | 
. Qua 
i ee By Speed Post 

asc ==. DELHI PO r 

“wes Govern ee TON cone LOMMITTEE WW, iFE 

= = Ncr, of Delhi) 4th & Sth Floor, ISBT Butiding NO? Li wr (Visit n*shMere Gate, Dethi 110006 | WwW enna 1S at hitps:/www.dpccocmms.nic 
fn) 

— I. No, DPCCICMC. 
Dated; 2} as; $2024 

Subject: Show Cause Notice for imposition for Environment Da age Compensation (EDC)« reg 
Whereas, Ce Polluti Daven i 4 tered or Board has delegated all its powers and functions under the Water Wee oid jon) Act, 1974 aid under the Air (Prevention & Control of Pollution) Act, ton Tertitory of Delhi to Delhi Pollution Contral Committee, 

And whereas, the whole Union 
sub section (D of section 19 of 
GSR 106 8) dated 20,02.1 987, 

Territory of Delhi has been declared. $ an Air Pollution Control area, under the Air (Prevention & Control of Po! lution) Act, 1981 vide notification no. 

And whereas, it is a mandatory provision under ws 25/26 of the Wate 
oe 1 r (Prevention & Control of Pollution) > 1974, that no person without the previous consent of the DPCC shall establish or take any Steps to establish any industry, operation or process or any treatment and disposal system an extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream or well or sewer or on land or Operate any industrial plant in Air pollution control area. 
ijeAneA SY 

app yy : . s - ore Ne TUE, Direction dated 18.05.2023 under Section 18 (1) b) of the Water Act, 1974 regarding weahfual i nO GPIs under Namami Gange Programme which is te produced as follows: - x JtPatleG et6ey’ gnandes® 

“at, In case of by-pass of effluent/unauthorized operation/non-operational ETP/entry denied by industries, 
closure direction including levying environmental compensation shall be issued to these units...” 

And whereas, inspection of M/s Sudh Garhwal Paneer Nirmata $3 ngh, 27, Rani Jhansi Road, Delhi- 
110055 (hereinafter referred as the addressee) was conducted jointly, by CSIR-NEERI and DPCC in 6th 
round of annual inspections of GPI units on 21.04.2023 in which addressee unit found engaged in the 
activity of ‘Milk Processing and Dairy Products’ and reported following: - 

—_
 

M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani Jhe 
operational during inspection dated 21.04.2023, 
ETP of the unit was found operational, however diluted effluent was observed in ETP. 
Raw effluent collection tank of ETP was found empty and dry atthe time of inspection and a separate 
pipeline was found attached (bypassing provision) to this tank {upto drain at the time of inspection, 
hence possibility of by-pass of effluent outside of the premises cannot be ruled out. 

4. Photographic evidence of empty raw effluent collection tank and by-pass arrangement from this tank 
up to drain has been provided by technical institute. 

si Road, Delhi-110055 was found 

W
e
 

b
o
 

And whereas, SCN for Closure u/s 33(A) of Water Act and SCN for Revocation of consent was issued to the 
unit on 27.06.2023. In response to which, you have submitted your reply on 21.07.2023 wherein it is stated 
that bypass provision shall be removed. 

|2,2023 and during inspection it was And whereas, reinspection was conducted by officials of DPCC on 15, 
urther, neither wet nor dried sludge observed that bypass arrangement still exist without any flow meter, 

observed at site. 

And whereas, during inspection it was observed that you are not complying with the CPCB Directions dated 

18.05.2023. 

And whereas case of your unit was placed before the Competent Authority in Delhi Pollution Control 

Committee and decided to issue Show Cause Notice for Environment Damage Compensation which is being 

levied in view of office order F.No. DPCC/RDPC/EC/2022/3522-3530 dated 30.03.2022 as per the 

calculation as follow:- a 
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Red Category Unit:. 

Environment Compensation (EC) =80 x 250 x 0.5 x 2XNERs. 2 
Where 'N! (No. of days) is not actually measurable of doubtful, Therefore you shall be liable to pay EC of (Rs 20000 X 30) = 
Demand Draft in favor of 

Hence by way of this notice, you Rs.6,00,000 /. should not be confi Service of this notice, 

are hereby given 

This is being issued ag per the approval of the Competent Authority, 

To, 

M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani Jhansi Road, 

OxN 

'N‘ shall be considered as 30 days, 

6,00,000/- (Rs, Six Lakh only) through 
"Delhi Pollution Control Committee", | 

Y lo submit your teply as to why EC of 
9 this office within 15 days from date of Ve nothing to say in this regard and the tr law. This may also be treated as an 

Delhi Pollution Control Committee. 

SHE, UMC — 
_P.S. Pankaj. 

Delhi Potluten Controt Committee 4th & Sth Floor, 1.$.B,7. Building Kashmere Gate, Delhi-110008 Dethi-110055 

Copy to: - 
Master File CMC-VII 
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